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+IN THE HIGH COURT OF ANDHRA PRADESH :: AMARAVATI

HON’BLE MR. JUSTICE PRASHANT KUMAR MISHRA, CHIEF JUSTICE 
HON’BLE MR. JUSTICE M. SATYANARAYANA MURTHY 

AND 
HON’BLE MR. JUSTICE D.V.S.S. SOMAYAJULU 

W.P.Nos.13203, 13204, 13205, 13521, 13645, 13665, 13666, 
13887, 13919, 13925, 13966, 13983, 14003, 14053, 14054, 
14282, 14338, 14768, 14897, 14996, 15035, 15094, 15097, 

16514, 16830, 16840 OF 2020; 
W.P. (PIL) Nos.184, 185, 200, 201, 208, 209, 215, 217, 230, 235, 

236, 239, 253, 256 OF 2020 

WP (PIL) Nos.177 OF 2020 
W.P.Nos.13206, 16634 OF 2020; 

W.P.Nos.9154, 9528, 10700 OF 2020 

WP (PIL) Nos.179 of 2019 
WP (PIL) Nos.8, 24, 40, 102, 213 of 2020 
W.P.Nos.925, 1207, 4004, 5057 of 2020 

W.P. (PIL) Nos.7, 153 of 2020 
W.P.Nos.932, 933, 8472 of 2020 

W.P. (PIL) No.121 of 2020 & W.P.No.1388 of 2020 

% Dated 03.03.2022 

#

WRIT PETITION NO.13203 OF 2020 AND 62 OTHERS WRIT 
PETITIONS 

Rajadhani Rythu Parirakshnana Samithi, 
Office at H.No.1194 Tullur,  
Amaravati, Andhra Pradesh 
Rep by its Secretary  
Sri Dhanekula Rama Rao and others ….. Petitioners 

Versus  

The State of Andhra Pradesh, 
rep by its Chief Secretary 
1st floor Secretariat, Velagapudi,  
Amaravati and others  …. Respondents 

ANNEXURE-R2
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any area other than the Capital city notified under Section3 of 

the Andhra Pradesh Capital Region Development Authority Act, 

2014 and the land pooled under the Andhra Pradesh Capital City 

Land Pooling Scheme (Formation and Implementation) Rules, 

2015. 

508) In view of our foregoing discussion and findings on Point 

Nos. 1 to 10, we sum up the findings as follows: 

a)  The Agreement in Form-9.14 is a Development Agreement-

cum-Irrevocable General Power of Attorney and it is a 

statutory contract, and the violation of terms and conditions 

by the respondents - State and APCRDA, warrants 

interference of this Court, while exercising power under 

Article 226 of the Constitution of India, to issue appropriate 

directions. 

b)  Similarly, the petitioners basing on the representation of the 

State and APCRDA that a capital city and capital region will 

be developed in the land pooled, they parted with their 

livelihood i.e. agricultural land which is the only source of 

their livelihood, voluntarily surrendered to the State and 

APCRDA with a hope that a capital city will be constructed 

within the notified area while developing capital region strictly 

adhering to the APCRDA Act and Land Pooling Rules, 2015, 

within the time limit. Thus, they altered their position. The 

inaction of the State and APCRDA as on the date of filing the 

writ petitions i.e. failure to develop the capital city and capital 

region as agreed in terms of Form 9.14 Development 

Agreement-cum-Irrevocable General Power of Attorney, is 
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nothing but a deviation from the promise made by the State, 

defeating legitimate expectation. 

c) Since the petitioners have no remedy elsewhere, more 

particularly, before a civil court or any other authority 

in terms of Development Agreement-cum-Irrevocable 

General Power of Attorney in Form 9.14, they are 

entitled to approach this Court for redressal. Moreover, 

the reason pleaded by the respondents – State and 

APCRDA that public interest overrides the Principle of 

Estoppel and Legitimate Expectation is no more 

available as on date, in view of repeal of Act Nos.27 & 

28 of 2020 by Act No.11 of 2021.  At the same time, 

Propriety Estoppel is also applicable to the present 

case, as discussed in the earlier paragraphs. 

d) When the respondents – State and APCRDA failed to 

keep up their promise and are acting to defeat the 

legitimate expectation of the petitioners, the Court can 

issue appropriate direction to the State and APCRDA, to 

comply with the terms of Development Agreement-cum-

Irrevocable General Power of Attorney in Form 9.14, 

APCRDA Act, Land Pooling Rules, 2015 while exercising 

extraordinary power under Article 226 of the 

Constitution of India. 

e) As the respondents – State and APCRDA violated the 

fundamental rights of the petitioners, as they 

surrendered their only source of livelihood i.e. 

agriculture under the Land Pooling Scheme, while 
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expecting developed reconstituted plots according to 

their eligibility, the State is under obligation to 

complete the entire process within three years and thus 

expired on 2018 itself. Therefore, the respondents – 

State and APCRDA violated the fundamental right 

guaranteed under Article 21 and the right to property 

under Article 300-A of the Constitution of India. 

f) When the action of the respondents is arbitrary and 

violative of Articles 21 and 300-A of the Constitution of 

India, the Court is under an obligation to protect the 

right of the poor farmers by exercising power under 

Article 226 of the Constitution of India and issue 

appropriate direction(s). 

g) As discussed in Point No.5, change of Government is 

not a ground to change the policy. But the present 

Government is under statutory legal obligation to 

complete the projects undertaken by the earlier 

government, unless they are contrary to any statutory 

or constitutional provisions. The State shall account for 

the amount spent on the constructions and other 

activities undertaken by the earlier government to the 

public, since Rs.15,000 crores was spent on 

development activities and for the grounding works 

worth Rs.32,000 crores. Sudden stoppage of the 

developmental activities due to an alleged financial 

crisis or otherwise is impermissible and thereby, the 

State and APCRDA are held responsible for the total 
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amount spent on the development activities as on date 

to the public in general under the Doctrine of Public 

Trust. When the State and APCRDA failed to maintain 

the trust and acted against good governance and 

violated the constitutional trust, the Court while 

exercising extraordinary jurisdiction under Article 226 

of the Constitution of India, can issue appropriate 

direction to complete the development activities 

including infrastructure in the land pooled within the 

specified time.  

h) At the same time, we hold that the Notified Master Plan

cannot be modified suo motu.

i) We also hold that the Legislature has no legislative

competence to pass any resolution/law for change of

capital or bifurcating or trifurcating the capital city.

j) It is left open to the petitioners to challenge the reports

of the various non-statutory committees in any

separate proceedings.

In the result, 

1. WP (PIL) Nos.177 OF 2020, W.P.Nos.13206, 16634 OF 2020;

W.P.Nos.9154, 9528, 10700 OF 2020, are disposed of granting

liberty to the petitioners to challenge the reports in any independent

writ petition(s), whenever the petitioners find it necessary.

2. WP (PIL) Nos.179 of 2019, WP (PIL) Nos.8, 24, 40, 102, 213 of 2020,

W.P.Nos.925, 1207, 4004, 5057 of 2020, are allowed with costs of
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Rs.50,000/- (Rupees Fifty Thousands only) each, payable by the 

respondents to the petitioners. 

3. W.P. (PIL) Nos.7, 153 of 2020, W.P.Nos.932, 933, 8472 of 2020, are 

allowed, while declaring that the State or APCRDA cannot exercise 

power suo motu to amend or vary Master Plan(s) with costs of 

Rs.50,000/- (Rupees Fifty Thousands only) each, payable by the 

respondents to the petitioners, 

4. W.P. (PIL) No.121 of 2020 & W.P.No. 1388 of 2020, are allowed with 

costs of Rs.50,000/- (Rupees Fifty Thousands only) each, payable 

by the respondents to the petitioners. 

5. While declaring that the A.P. State Legislature has no legislative 

competence to enact any law for shifting the three organs of the 

State, we find it appropriate to issue continuous mandamus with 

the following directions, while keeping the W.P.Nos.13203, 13204, 

13205, 13521, 13645, 13665, 13666, 13887, 13919, 13925, 13966, 

13983, 14003, 14053, 14054, 14282, 14338, 14768, 14897, 14996, 

15035, 15094, 15097, 16514, 16830, 16840 OF 2020; W.P. (PIL) 

Nos.184, 185, 200, 201, 208, 209, 215, 217, 230, 235, 236, 239, 

253, 256 OF 2020, pending for further direction(s). 

6. Interim directions issued earlier in pending writ petitions shall 

continue to operate until further orders. 

 

 In view of the findings summed up above, we issue a continuous 

mandamus with following directions:  

1) The State and APCRDA are directed to discharge their duties 

enshrined under Schedule II and III and Land Pooling Rules, 

2015; 
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2) The State and APCRDA are directed not to alienate/mortgage or

create any third party interest on the land pooled, except for the

construction of capital city or development of capital region;

3) The State and APCRDA are directed to complete the process of

development and infrastructure in the Amaravati Capital City

and Region providing basic amenities like roads, drinking water,

drainage, electricity in terms of Section58 of APCRDA Act read

with Rule 12(6) of Land Pooling Rules, 2015 within one month

from the date of this order.

4) The State and APCRDA are directed to complete the Town

Planning Schemes as per Section 61 of APCRDA Act.

5) The State is directed to construct and develop Amaravati capital

city and capital region within six months time, as agreed in the

terms and conditions of Development Agreement-cum-

Irrevocable General Power of Attorney in Form 9.14, provisions of

APCRDA Act and Land Pooling Rules, 2015.

6) The State and APCRDA shall develop the reconstituted plots

belonging to land owners in Amaravati capital region by

providing approach roads, drinking water, electricity connection

to each plot, drainage etc. to enable the same to be fit for

habitation in the Amaravati Capital city.

7) The State and APCRDA are further directed to deliver/handover

the developed reconstituted plots in Amaravati capital region, on

ground, to the land holders who surrendered their land as

promised by the State, within three months from the date of this

order.
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The State and APCRDA are directed to file separate affidavit(s) 

with regard to progress of development in terms of direction issued 

herein above. 

_______________________________________ 
JUSTICE PRASHANT KUMAR MISHRA 

__________________________________________ 
JUSTICE M. SATYANARAYANA MURTHY 

_________________________________ 
JUSTICE D.V.S.S. SOMAYAJULU 

Date: 03.03.2022 

Note: LR copy to be marked. 
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1. Physical Progress of Building Projects: Status as on June,

2019
SR. 

NO.S 

BUILDINGS PHYSICAL 

PROGRESS 

1 IGC Under Operation 

2 Group D Staff Housing Project 67% 

3 MLA & MLC Housing Project 67% 

4 Gazetted Officers Housing Project 57% 

5 Secretariat Staff Housing Project 57% 

6 AIS Officers Housing Project 67% 

7 High Court Building Project 8% 

8 HOD Staff Housing Project 57% 

9 Infrastructure Sector Office 
Complex 

13% 

10 Industry Sector Office Complex 13% 

11 Service Sector Office Complex 13% 

12 Hon’ble CM’s Office Complex 13% 

13 Legislative Assembly Project Construction not started 

14 Amaravati Happy Nest Construction not started 

15 Judicial Complex Building is under 
operation. APCRDA will 
obtain EC and consent as 
per the current rules 

2. Physical progress of Trunk Infrastructure –status as on
June 2019

SR. 
NO. 

MAJOR ROADS ACTUAL 
PROGRESS (IN 
PERCENTAGE) 

1 Seed Access Road (E3) 73 

2 Package 1 (E8) Road 35 
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3 Package 2 (N9) Road 55 

4 Package 3 (N4, N14) Roads 39 

5 Package 4 (E10, E14, E16) Roads 27 

6 Package 5 (E6) Road 16 

7 Package 6 (E12) Road 8 

8 Package 7 (N11) Road 16 

9 Package 8 (E10, E14, N16) Utilities 16 

10 Package 9 (N4, N9, N14) Utilities 39 

11 Package 10 (E6, E8, E13, N11) Utilities 30 

12 Package 11 (E2, E4, N7) Roads and 
utilities 

31 

13 Package 12 (E7, E9, E11, N3A, N3B) 
Roads and Utilities 

37 

14 Package 13 (N8, N10) Roads and Utilities 17 

15 Package 14 (E16, N12, N15, N17) Roads 
and Utilities 

23 

16 Package 15 (E3, N10) Roads and Utilities 21 

17 Package 16 Iconic Bridge 1 

18 Package 17 E13, E 15, N1, N2, N5, N16, 
N18 

-Nil- 

19 Package 18 E5, N13 -Nil- 

 

3. Physical Progress of Zone wise LPS infrastructure works - 
Status as on June 2019 

SR. 
NO. 

LPS ZONE PHYSICAL PROGRESS (IN 
PERCENTAGE) 

1 1 7.6 

2 2 10.09 

3 3 4.51 

4 4 Not yet commenced 

5 05A Not yet commenced 
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6 05B Not yet commenced 

7 05C Not yet commenced 

8 05D Not yet commenced 

9 6 16.14 

10 7 18.17 

11 08A Not yet commenced 

12 9 Not yet commenced 

13 09A Not yet commenced 

14 10 12.3 

15 12 Not yet commenced 

16 12A Not yet commenced 

4. Ground Status of Parks as on June 2019

SR. 
NO. 

WORKS ACTUAL 
PROGRESS (IN 
PERCENTAGE) 

1 Development of Shakamuru Park- 300 acres 10 

2 Development of Ananthavaram Park- 34 
acres 

10 

3 Development of Malkapuram Park- 13 acres 10 
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Pramod Kumar Guntur <gunturpramodkumar@gmail.com>

EA No.2 of 2025
1 message

Pramod Kumar Guntur <gunturpramodkumar@gmail.com> Thu, Jul 24, 2025 at 7:59 PM
To: "litigation@dclawchambers.com" <litigation@dclawchambers.com>
Cc: Gautam singh <gautamsinghh.ind@gmail.com>, Raghavendra Sreyas TVS <sreyas.tvsr@gmail.com>, rahul pratap
<prataprahul7@gmail.com>

Sir,

Please find attached a copy of the Reply/Compliance Affidavit on behalf of Respondent No.3.

Thanks

--

GUNTUR PRAMOD KUMAR
ADVOCATE-ON-RECORD,
SUPREME COURT OF INDIA

CHAMBER: 312,C.K. DAPHTARY CHAMBERS,    
SUPREME COURT, NEW DELHI-110001,
TEL: 011 23070717,
MOBILE: +91-9873914009.

OFFICE:       G-33, LOWER GROUND FLOOR,
JANGPURA EXTENSION,

 NEW DELHI-110014,
TELFAX: 011-41541050.

_________________________________________________________________________
Disclaimer: This message (including any attachment(s) hereto) is confidential and may also be privileged. It is intended
solely for the addressee. If  you are not the intended recipient you are hereby notified that any disclosure, copying,
distribution or taking any action in reliance on the contents of  this information is strictly prohibited and may be unlawful.
If  you have received this message in error you are requested to delete it from your system and to contact the sender by
replying to this message immediately. 
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